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further state that the manufacturing process is carried in accordance 

with the procedure contemplated therefor. The packaging of capsules, 
tablets and oral liquids are done by following the Standard Operating 

Procedure prescribed by the Drugs Control Department in accordance 

with Drugs and Cosmetics Act. The Application is devoid of merits and 

the same is liable to be dismissed. 
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25. I further state that the name of M/s. Bafna Pharmaceuticals Pvt. 

Ltd., has since been changed as M/s. Navron Pharma Pvt. Ltd., with 
effect from 14.04.2022 and Certificate of Incorporation to that effect 
has been issued by the Registrar of Companies, Chennai. The renewal 
consent has also been issued by the Tamil Nadu Pollution Control 
Board in the name of M/s. Navron Pharma Pvt. Ltd., 

For all the foregoing reasons, it is prayed that this Hon'ble Tribunal 
may be pleased to dismiss the Application No. 154 of 2023 and thus 
render justice. 

Solemnly affirmed at Chennai 
this the t6 day of January 2024 
and signed his name in my 
presence 

louwse Foa !RespoNTENT 

BEFORE ME, 
Z8LT|23 
2a,la AdvocatsCet, wei -loy 

hau,Mates 

Chennai 
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